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For Respondents Mr, B,K, Chatterjee

s Counsel,

Heard on : 17=6-96 é : - " QOrdered 6n ¢ 17=6=96

B,C, Sarma, AM

| 131 applicants have jointly filed this application

being aggrieved by the Army Inst ruct idn No,94/1994 MES

Water Supplies = ALl India! Recovery Rates issued by the

Ministry of Defence on 28-8-94, and also Army Instruction

No,94/1994 MES Electrical Charges ~ Al

1 India Recovery -

Rates issued by the Ministry of Defence dtd 26-8-1994,

revising the earlier rates:of water anp electricity charges,

as per their contention, w;thout follagwing the norms for

revision of the electricity and water charges and also

passing an order for recovéry of water

and electricity

charges at enhbnced rate with retrospective effect on and

2, When the admission héarﬁng was t
B,K, Chatterjee appears for the respon
there was no representation aéainst th
the government filed before the author
3. In view of the above, w; are of

proper forum in this case to examine t

det ails will be the authorities themse

’the order to be passed in this case wi

direction on the respondents,:

(s

| |
@ken up today, Mr,
dents, He submits that .
e impugned decision of

ities concerned,

the opinion that the

be matter in greater
ves and accordingly,

1l be to issue suitable
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4, For the reasons given above, the application is dis-
posed of at the stage of édmission itiself with the direction
that the respondents shali treat the [instant application as
a representation filed by the applicahts and they shall dis-

|

pose it of as per rules kering in view the contentions made

by the applicants therein;iSpecially, the allegation that the

increase has been made exo&bitantly, ithin a period of 3

(three) months from the date of communication of this order,
In deciding the fepresentaéion, we fu

|
respondents shall also take into accoupt the charges levied

her direct that the

“by other deparbggpts/agencies;in the neighbouring area We

further dire¢t4the reSpondepts shall no

realise the said
charges for the purpose of baking recovery giving such orders
- retrospective effect, Wézgive liberty to applicants to -
approéch this Tribunal if tl‘?ey still feel aggrieved by the
order to be passed by the résﬁondents, We make no drder as

to costs,
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